
HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR

CIRCULAR

69 ,o"a, ir\t,)u11
While ac' eptirrg the explanation submitted by a Judiclal

Officer regarding drawal of excess amount as one month's leave salary ln terms

of Rule 15(1) of SRO 53 tlutetl O1-O:-zO0z' Hon'ble the Chief lustlce lusitce

has been pleased to observe tlrat all the Judicial Officers shall remain very careful

infuturevlhlledealing\^lithfinancialmattersandanylaxityinthlsregardshallbe

treated as financlal irregularity'

CopY to the:-

1) Prlnclpal Secretary to Hon'ble The Chief Justice' High Court of J&K' Srinagar'

2) Secretary to Hon'ble Mr' lustice

In this regard' it is impressed upon all the Judlcial officers to

draw Basic Pay+ D A as One month's leave salary in terms of Rule 15(1) of SRO

53datedo1-o3.20oTafterpropersanctlonbythecompetentAuthorityandexcess

amount, lf any, drawn by any Judicial Officer in the past' be remitted into the

Government Treasury under proper receipt number and date and under intimatlon

to thls Registry for maklng necessary ent es in the servlce record ofthe officer(s)'
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-. .for information of their Lordship

Reglstrar Vigilance, High Court of l&K' Srinaqar for information

Registrar Judicial, High Court of J&K' lammu/Srinagar for information and n/a'

Art Principar District & s"':l"l'."1n.:1.!ti1Lil"i",r:lllT[""tf i,ff;t'iitiJ::#:ff::
to circulite the same to all Subordlnate rr

strict comPliance.

3)

4)

s)

o{arc u-roun-,High court of J&K'srinagar for gploading the same on the omclal webt'" 
. n/
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7) Chlef Accounts ofticer, High court or l&K'srinagar for informatlo" 
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